| TEM NO. 4 COURT NO. 6 SECTI ON Xl
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (CGivil) No(s).2207/2011

(From the judgenent and order dated 24/09/2010 in CR No.213/2010 of The
H GH COURT OF JUDI CATURE AT ALLAHABAD)

M S LARSEN & TOUBRO LTD. Petitioner(s)
VERSUS
M S MAHARAJI EDUCATI ONAL TRUST Respondent (s)

(Wth appln(s) for permission to file rejoinder affidavit,permssion to
file additional affidavit and office report)
(For final disposal)

Date: 28/08/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE AFTAB ALAM
HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI

For Petitioner(s) Ashok H. Desai, Sr. Adv.
Saneer Parekh, Adv.
Rukhm ni Bobde, Adv.
Anand Shankar Jha, Adv.
Shwet a Sharma, Adv.

r MS. Parekh & Co., Adv.

1F5F=%

For Respondent (s) K. K. Venugopal, Sr. Adv.
Pal l av Sisiodia, Sr. Adv.
S. Chandra Shekhar, Adv.
Pooj a Dhar, Adv.

Kumar Anurag Si ngh, Adv.

Manoj Kumar, Adv.

SSFSES

UPON hearing counsel the Court nmade the foll ow ng
ORDER

As requested by M. Ashok H Desai, |earned senior advocate
appearing on behalf of the petitioner and not objected by M. K K

Venugopal , | earned senior advocate appearing on behalf of the
respondent, put up this case after two weeks.

| (Neetu Khaj uria) | (Sneh Bal a Mehra)

| Sr. P. A | Court Master



